GENTRAL ADMINIST RADIVE TRIBUNAL JABALPUR BENCH JABALPU R

Original Application No, 490 of 1999

Jabalpur, this the 15th day of September, 2003,

Hon'ble Mr. Anang rumer Bhatt, Administrative Member
Hon'ble Mr, G, Shanthappa, Judicial Member

Motilal Sahu, son of Khwsiram

Sahu, aged about 21 years, r/o

P.,3, Ningur, Tahsil Nainpur,

Distt Mandla (p) C/o Dayaram

Sahu, driver in s.C, Qipta

Memarial Hospital Ktang,

Jéba l,;ur (.M oF .) . APPLICANT

(By advecate - Shri Komal Patel for shri B,K, Rawat)
VERSUS
1. The Union of India,
‘hrough the Secretary,
kailway Board, New Delhi,

2 The Divisional Railway Manager,
Central Railway, Jaba.l.p,xr (MP)

S The Officer on Special Luty,
Signal and Telecom bepartment,
West Central railway,

Jabalpur @WF),

4, Shri P,R, Mahapatra,
Sr. Signal and Telecom Engineer,
West Central Railway, Nagpur (MH). RESPONDENTS

By Advocate - Shri S.,P, Sinha)

O RD & 1 (ORAL)

By aAnand Mumer Bhatt, Adninistratiye Member -

This OA is about the permitting the applicant
to continue as peon and further direct the respondents to |
pay saJ.a.ry to the petitioner for the month of May, June |

and tIulY' 99,

2e Facts of the case brief are that the applicant
was posted as Bungalow peon to Shri PR, Mahapatra,

SC, 3ignal and Telecom Engineer, West Central Railway,,
Jaba;mr. AS the officer was transferred to MNagpur

Vide order dated 4.6,99 (Annexure-A-2), the applicant
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was relieved from Japalpur to join at Nagpur. The applicant

says that he was not allowed to join Nagmul.

2 From the respondents' side @ preliminary objection
has been raised that the matter relates to Negpur which is
Central Railway and would be under the jurisdiction of

$ Murbai Bench of this Tribunal, West Central Railway is not

corcerned with the present OA,
\ ,

considered the case, The case relg¢ates to the
Central Reilway Nagpur,West Central Railway Jabalpur is
not concerned with the appJ.i_cation and so also this Berch
of the Tribunal, The application is returned back to the
applicant with the liberty to file his application in the
Mumpai iench of this Tribunal or any other appropriate
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forum as arisSeds The Registry is Jdirected to return the

application to the applicant. Oa stands daisposed ©f

accordinglye

( anand MKimar Bhatt)
Administrative Member
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